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in the Country 
with all the other measures that we 
have already taken, will encourage 
equity investment by individuals and 
would further facilitate the establish-
ment of new industrial units in the 
country. 

6. The Government Securities mar-
ket has for sometime now depended 
mainly for subscription from institu-

·tions, some of them Government 
agencies. Private subscription to 
Government securities has been very 
sm3ll. Possibly, private investment 
goes into other forms of investment 
opportunities provided by Govern-
ment. Even so, it seems necessary 
for Government to cultivate this 
market. Income earned on Govern-
ment securities is at present subject 
to the unearned income surcharge. It 

. is proposed to provide that in the case 
of individuals, the surcharge levi-
able on unearned income will not be 
levied on income arising from inter-
est on Government securities. 

7. I would also refer to another 
·change which it is proposed to be 
·introduced. We have been receiving 
·a significant amount of remittances 
from our nationals and others who 
.are not normally residents of this 
,country. Of late, there has been 
.a decline in the total amounts receiv-
·ed by way of such remittances and 
·the Government has received a num-
'ber of representations in regard to 
the facilities which we provide to 
non-residents who wish to remit 
money to India. I would like to 
reiterate that the money repatriated 
by non-residents is not subject to 
taxation even as at present. What is 
more non-residents who bring money 
into India for temporary periods are 
allowed to repatriate freely these 
funds provided they are kept in a 
non-resident account and income-tax 
is paid on any interest f!Rrned. 
'Because of this provision regarding 
the payment of income-tax on inter-
est earned, many non-residents 
,particularly those of Indian origin, 
who might have otherwise liked to 
,keep their funds in India for varying 

periods are discouraged from doing 
so as many other countries offer more 
attractive facilities. It is, therefore, 
proposed to provide that interest 
accruing in a non-resident account 
on moneys transferred by a non-resi-
dent to India from abroad through 
recognised banking channels and 
maintained in any bank in India will 
be exempt from Indian taxation. Such 
interest will not be included in the 
taxable income if any, of the non-
resident for the assessment year 
1965-66 and subsequent years. Re-
patriation of these funds together 
with interest earned will of course 
continue to be allowed freely as at 
present. 

8. The measures have just 
announced all relate to taxation 
matters and will therefore have 
naturally to form a part of the next 
Finance Bill. I have, however, decid-
ed to announce them at this stage 
and make them applicable from now 
onwards as I feel that, even during 
the next two months, these measuru 
would have a beneficial effect on 
the economy. 

Shr1 P. E. De., (Kalahandi): Sir, 
this statement may be circulated . 

Shri Bari VJsbnu Kamath: (Hosh-
angabad): This statement should be 
circulated. 

Mr. Speaker: All right. 

lZ.55 hrs. 
GOLD (CONTROL) BILL-contd. 
Mr. Speaker: The House will noW 

take up legislative business. Sub-
mission to the vote of the House of 
the following motion moved by 8hri 
T. T. Krishnamachari on the 23rd 
December, 1964, name1y:-

"That the Bill to provide. in the 
economic and financial interests 
of the community, for the control 
of the production, supply, dis-
tribution, use and possession of, 
and business in, gold and orna-
ments and other articles of gold 
and for matters connected there-
with, as amended, be passed." 
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[Mr. Speaker] 
The question is: 

Shri Bari VisbDu Kamath: On a 
.point of order, Sir. I wish to invite 
your attention to rule 367 of the 
Rules of Procedure and make a few 
submissions in connection with that. 
Yesterday afternoon when you were 
not in the Chair .... 

Mr. Speaker: First of all. I have to 
apologise to the House. Ordinarily, I 
remain present in the Chamber .... 

Shri Hari Vishnu Kamath: No; that 
is all right. 

Shri Nath Pal (Rajapur): No asper-
sions on you. 

Mr. Speaker: But I am sorry that I 
was not here. Yesterday I had 
.trouble in my eye; therefore, I left at 
half past three o'clock. I wanted to 
apologise to the House; otherwise, 
nonnally I do remain here till the 
House rises. 

5hri Dari Vishnu Kamath: ·Far be it 
from my mind to find fault with you. 

Mr. Speaker: I do not say that the 
HOUse finds fault with me. But Shri 
Ranga has written to me. 

$hri:am VishlUl Kamaih: Your 
spirit of dedication to the House, to 
Parliament is worthy of emulation 
by the Treasury Benches also. 

Sliri Nath Pai: Now that you your-
self have apologised for your very 
temporary absence from the House, 
may we .... 

Mr. ·Speaker: That question cannot 
be taken .up now. 

Shri IIari Vishnu Kamath: Yester-
day, in the afternoon, as the glitter-
ing debate on the Gold (Control) Bill 
limped to its foregone conclusion, the 
close of the debate was marked, un-
fortunately, by a few sizzling mom-
ents. I am reading from the trans-
cript, because there was infringe-
ment, maybe technical, of rule 387. 
11 ,there had not been that infringe-
ment, aU .this trouble or whatever 
y;ou ~y cali'it would not have .arisen 
In .the~. May I .read out rule 
38'1; 

Dr. M. S. Aney (Nagpur): It was 
agreed that nothing of the' talk that 
took place between Shri Ranga and 
Mr. Chairman would be on record. 

Shri Hari Vishnu Kamath: do-
agree that that was agreed between 
the Chairman and Shri Ranga. But. 
my point is different. Sub-rule OJ. 
of rule 367 says: 

"On thc conclusion of a debate, 
the Speaker shall put the ques-
tion and invite those who are in 
favour of the motion to say 
"Aye" and thOse against the' 
motion to say "No",". 

Then, the second one says: 

"The Speaker shall then say: "1 
think the Ayes (or the Noes, as 
the case may be) have it".". 

Then follows: 

"If the opinion of the Speaker' 
as to the decision Of a question is. 
not challenged, he shall say 
twice:"-

it says, "he shall say twice"-

""The Ayes (or the Noes, as the 
case may be) have it" "-

that is, the Ayes have it; or, the NoeS' 
have it, the Noes have it. 

Now .. if you look to .the transcript 
of the debates-I have got a copy, the 
reporters' copy, here from the Lib-
rary_what happened was that lIlY 
hon. friend, Shri Sonavane who was 
in the Chair .... (lnterT1Lpticm). 

.!\n hQIl. Meml!er: Sonavane, and 
not Sonavane. 

.I!\hri .Hari Vislmll Kamath: I said, 
"Sonavane". I. have known him fot 
more than ten years. 

Mr. Speaker: Why spend time OIl 

whether it is "Sonavane" or 
t~navane"? 

ShriBari V~a .~th: I did not 
do it; otber MembeN said that. . 
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Mr. Speaker: He might briefly state 
his point of order. Why take time? 

Shn Han Vishnu Kamath: 1 have 
quoted the rule. You wanted us to 
~uote the' rule in advance; that is 
'why I quoted rule 367 first. 

Now, will you kindly take the re-
. porters' copy of the transcript with 
you? My han. friend, Shri Masani, at 
the close of the debate, as the Chair-
.man was about to put the que,tion to 
vote. said: 

"Sir, on a point of order. There 
is another business before the 
House". 

If you look to the previous page, the 
time given there is 16.30. It was al-
ready past 4.30 and at this page it 
would be 4.32 or 4.33; it shaJJ be 16.33, 
perhaps. According to the agenda, 
the list of business, yesterday there 
was another item to be taken up at 
4.30, that is, the Minister's reply to 
the debate regarding the price of cars. 
My han. friend, Shri Masani, rightly 
raised that point. He was qUite right 
in raising that point that there was 
tlther business before the House at 

· •. 30 p.m. and he said: 

"further consideration of this 
motion will have to be postponed 
till tomorrow." 

He was absolutelv right, perfectly 
right, in saying that. What does the 

· Chairman say? It is: 

"Mr. Chainnan: There is no 
point of order. 

Shri M. R. Masani: It is a point 
of order."-

-he rightly repeated it again. Then, 
further the Chairman says: 

"Mr. Chairman: It is a matler 
of convenience to take UP that 
itelll . .. . ". 

· Sir, in Parliament, 1 think, yOU have 
hardly-if my memory does not be-
tray me--ruled that convenience 
should take precedence .... (lnterrup-

cJlion). 

13 ·hrs. 

Shrj Barish Chandra Math1U' 
(Jalore): Convenience of the House. 

Shri Hari Vishnu Kamath: He did 
not make it clear. He says: 

"It is a matter of conveni-
ence .. " 

Then, Mr. Masani said: 

"We cannot allow any devia-
tion from the procedure .... " 

-rightly again-and the Chairman 
aga in repeats: 

lilt is a question Of convenience." 

Whose or for whom, he did not 5a7. 
And then Mr. Hanga rightly inter· 
rupted him saying: 

"It is not a question of con-
venience." 

(Interruption) Why all this internJP-
tion? Now, the crucial part is .... 

Mr. Speaker: He should dra,,· it to 
my attention briefly T • •• 

Shri Hari VisImu Kamatll: UnleIB 
you have the background, it is rather 
difficult to understand. The crucial 
part es: 

"Mr. Chainnan: The question is: 

'That the ~iJI, as amended, be 
passed.' 

Those in favour of the Bill may 
say 'Aye'. 

Several hon. Members: 'Aye.' 

Mr. Chairman: Those against it 
may say 'No'. 

Some hon. Members: 'No'." 

• He should have then said, accord~ 
t.o sub-rule 2: 

"I think the 'Ayes' have it". 

The record does not show that. He 
did not sliY: 

"I think the 'Ayes' have it". 
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[Shri Hari Vishnu Kamath] 
He straighway goes on to say: 

"The Ayes have it; the Ayes 
have it". 

I think that is a violation of the rules. 
There should be a proper procNlure 
followed. There are the Rules of 
Procedure. (InteTTUptions). It is 
not proper that the Rules of Proce-
dure should be laughed at. 

Mr. Speaker: I am not laughing. 

&ui Bari Vishnu Kamath: Not you. 
Sir. Some Members do unfortunate-
ly 

Therefore, I feel that the storm, 
the heat, yesterday would have been 
prevented and the time of the House 
would have been saved yesterday, if 
the rules had been properly observ-
ed. ffitimately, what did he decide? 
Mr. Hathi also interjected and help-
ed ..•. 

The MiDister of State in the Minls-
flIT of Bome Affairs (Shrl Bathi): l'~ot 
to waste time now. I helped you. 1 
·thought it would be taken up imme-
diately. 

Shri Bar! Vislmu Kamatl\:. Mr. 
Hathi said: 

" .... I think the bes t tll ing 
would be to keep it pending. We 
will inform the Speaker what has 
transpired and then whatever 
decision he takes will be follow-
ed by us." 

Now, Sir, I make an appeal to you 
today to ensure that such things, such 
incidents, do not take place and the 
rules are observed properly. That is 
what I wanted to stress and emoha-
1Jze. -

Mr. Speaker: I will take greater 
care .... 

Shri Bari Vishnu Kamath: Not you 
Bir. You aiwayS have been taking ..... 

Mr. Speaker: I am responsible for 
everything that happens, whoever 
might be in the Chair. I am res-
ponsible for everything that happens. 
(1nteTTUption). I may assure him ...• 

Shri Bari Vishnu Kamath: You 
.have yourself rightly ruled in thtt 
past that the decision, the ruling ot 
the Chair, whoever is in the Chair. 
whether it is the Chairman or thtt 
Deputy-Speaker, cannot be overruled 
by you. They are responsible .... 

Mr. Speaker: Therefore, accon.lins· 
to Mr. Kamath's OWn statement I C<.Jl-

not overrule it. So, what has hap-
pened is final. 

8hri Hari Vishnu Kamath: H\1t you 
must advise them .... 

Mr. Speaker: Just now he said ,t ... 

Shri Bart Vishnu Kamath: You ar .. 
not responsible. 

Mr. Speaker: I was wrong and h .. 
corrected me that whoever is in the 
Chair has complete authority at that. 
moment. (InteTruption). Order, 
order. So far as this is concerned, I 
may assure the HouSe that certainly 
we will sit together and just see that 
no complaint arises Of this sorl 1 
am really amazed just to listen that 
because the Chairman did not say, "I 
think the Ayes haVe it", the whole 
thing is upset. I do not agree that 
if he had said, "I think .... ", then 
that would have made a difference at 
that moment. 

Shri Bart Vishnu Kamath: It is 
three times in all. It is in the rule. 

Mr. ~er: 1 have read it. Some-
times we mean what is written in the 
rules though we may not haVe con-
veyed that much in the very words. 
Therefore, if sometimes we say, "The 
Ayes have it, the Ayes have it" that 
conveys "I think, the Ayes have it" ... 

Shri Kapur Singh (Ludhiana): 
There is a material difference bet· 
ween the two. 
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8hri Bari Vishnu Kamath: Amend 
tbe rule in that CMe. 

Mr. Speaker: Then, again 1 must 
ay that when the Chairman said that 
there was no point of order, what he 
meant was that even if there is an-
other business put down at 4.30 p.m., 
then it is also for the House to see 
that the business that we haVe ill 
hand is finished and the other busi-
ness might be pushed ba,k a little. 
There is no harm in that. That is 
done every day. That is wh:!.t he 
meant by convenience of the House. 

Shri Bali Vishnu Kamath: HI' did 
DOt mean that. He did 'lot say that. 

Mr. Speaker: Now, 1 am going to 
put it before the House. The ques-
tion is. 

Shri Sinhasan Singh (Gorakhpur): 
On a point of order, Sir. Mv point 
of order is different, whether you 
can put it again to the vote of the 
House after the House had voted for 
it yesterday when the Chairman who 
was in the Chair had declared i~ as 
passed ...• 

Mr. Speaker: I have followed him. 

8hri Sinhasan Singh: 11 was the 
Home Ministcr who said that it should 
be taken up again today. 1 do not 
know whether such a precedent can 
lie created. My submission i~, after 
the House has once passed, can there 
be again re-voting on it? 

•. Speaker: 1 have follOWed him. 
That also is a question .... 

8Ihri Sham La! Saraf (Jammu IJld 
lCashmir): There is something more 
UIo .... 

111". Speaker: Order; order. },'irst 
1 ahould be heard when 1 dlIl O!l my 
legs. (InteTTUption) Order order It 
III not only the Home Mini~ter ';ho 
aid it that we will place it again on 
tile agenda today. The Chairman 
illig Aid it. Therefore, ~hat question 

does not arise. Now, eve.'1 If a vote' 
had been taken and the Chairman had 
declared it, subsequently be said it 
that it would be put for submission to 
the House and, therefore, becaHse it 
is also the decision of the Chairman, 
1 am to abide by it. 

Shri Kapur Singh: My poil" of 
order is this. You have just now 
been pleased to give an indic3tion 
that so far as the rule which my han. 
friend has quoted is concerned, it 
would not materially affect ihe pro-
cedure of the House whether the ex-
pression "I think the Ayes have it" is 
omitted or not. 1 wish to submit 
that there is a material difference bet-
ween these two expressions. The 
expression "r think the Ayes have it" 
is a question of opinion whf'l'eas th" 
expression "The Ayes have it. the 
Ayes have it" is a statemen, of fact. 
There is a material differeIJce bet-
ween the two and if the proper word-
ing of the rule is not observed, it 
makes a material difference to the 
proceedings of the House. 

Mr. Speaker: 1 agree there is a diff-
erence between the two. As 1 said 
before, when we say in a summary 
manner. "The Ayes have it. the Ayes 
have iI", we mean, "I think the Ayes 
have it" because every time it is chal-
lenged, we allow that. If that is not 
allowed, then the Members can have' 
a grievance. 

Shri Harl Vishnu Kamath: Amend 
the rules. 

Mr. Speaker: The question is: 

"That the Bill, as amended, be· 
passed". 

Let the Lobbies be cleared. 
The !.ok Sabha divided: 

Shri Nambiar (Tiruchirapalli):' 
There is real gold on our side. 

Shri Kapur Singh: 1 have made a 
genuine mistake while voting. I 
wanted to vote for 'Noes' but 1 have 
wrongly pressed the button tor 'Ayea'. 
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p,{'f lI'ftl (ct~) : it ;;rTi'f ~r'IT 

'qr~cn '-H €1rii"if 'fi~ ~ 'flfr 
8bri Ram Harkh Yadav (Azam-

garh): I want to vote for 'Ayes'. 

>;f;'f~ ~\"q;::{: ii .-" qir 'l'{f it 
fIT 'f ~(ff ~ 

8hri A. S. Saigal (Janjgir): The 
machine on my table has not worked. 
I think that there is some defect with 
the machine. I want to vote for 'Ayee', 

Division No. 11] 

Achal Singh, Shri 
Achuthan, Shri 
Alagesan, Shri 
Alva, Shri A. S. 
Aney, Dr. M. S. 
Anjanappe, Shri 
Ankineedu, Shrj 
Az:ad, Shri Bhagwat Jha 
BatJiwal. Shri 
Bal Krishna Singh, 8hri 
Barkataki, Shrimati Renuka 
BaruPRI. Shri P. L. 
Ba9umatari, Shri 
Baswa nt, Shri 
Bena, Shri 
Bhagat. Shri B. R.1 
Bbagavati. Shri 
Bhakt Dar!han, Shri 
Bbanu Prakash Singh, Shri 
Bhattachafyya. Shri C. K. 
Borooah, Shri P. C. 
Brajeshwar Prasad, Shri 
Bri; Raj Singh, Shri 
Btij Raj Singh~l<.otah. Shri 
Chandrasekhar, Shrimati 
Chandriki, Shri 
Chaudhry. Shri Chandram:mi La! 
Chaudhuri, Shri D. S. 
Chnan, Shri D. R. 
Cha\'an, Shri Y. B. 
Chavda, Shrimiti J01'aben 
Chuni La I, Shri 
Das, Dr. ~1. M 
Du, Shri Sudh:msu 
Dus, Shri C. 
De~hm\lkh, Shri B. D. 
Deshmukh, Shri Shivaji Rao S. 
Dey, Shri S. K. 
Dighe. Shrl 
Dinesh Singh, Shri 
Ering. Shri. D. 
Gaek ..... ad. Shri Fate8inhrao 
Ganapatl Ram, 'Shri 
Gandhi, Shri V. B. 
Ganga Devi. Sbrimati 
Hansda. Shri S ubodh 
Haurita, Shri J. N. 
Hcds, Shri 
Hill\~t'Jingk3. Shri 

AYES 

Jadhav. Shri M. L. 
Jadhav. Shri Tulshidal 
Jain, Shri A. P. 
Jamunadevi, Shrimati 

edhe, Shri 
Joshi, Shri A. c:. 
Joshi. Shrimati Subhadra 
jYOliahi. Shri j. P. 
Kabir, Shri Humayun 
Kajrolkar. Shri 
Kamble, Shri 
Koppen Shti 
Keis)-,ir.g. St,ri Rishn 
Khadilkar, Shri 
Kha '. na Shri Mehr Chand 
Kiaan Veer, Shri 
Kou;'lgi, Shri H. V. 
Kripa Shankar. Shri 
Krishnamachari, Shri T. T. 
Kureel. Shri B. N. 
Lathan Das, Shri 
l...akshmikanthamma, Shrimati 
Lalit Sen, Shri 
Laskar, Shri N. R. 
Mahadeo Prasad, Shri 
Mahadeva Pruad, Dr. 
Mahtab, Shri 
Mahishi. Shrimati Sarojini 
Maimoona Sultan, Shrfmati 
Majithia, Shri 
M.laich~mi, ShTi 
Mandai, Dr. P. 
Manaal, Shri J. 
Mandai. Shri Yamuna Prasaci 
MtiniY8ngadan, Shri 
Mantri. Shri 
MRTlndi. Shri 
Maruthiah, Shri 
Ma&uriyB Din, Shri 
Mathur, Shri Harish Chandra 
Mathur. Shri ~hiv Chann 
Mehdi, Shri S. A. 
Mehta, Shri jashvant 
Meltot~. Dr. 
Mengi, Shri GOQal Dutt 
Minimata, Shrimati 
Mishra, Shri Bibhuti 
Miahra. Shri M. P. 
Mohlin, Shri 

[13.13 hrs. 

Morarka. Shri 
More, Shri K. 1.... 
More, Shri S. S. 
Mukerjee, Shrimah Shards 
Munzni, Shri Da "id 
Murli Manahar, Shri 
Murthy, S11ri B. S. 
Muthiah, Shri 
Naidu, Shri V. G. 
NaJlakoya, Shri 
Nanda. Shri 
Nayar, Dr. SuabiJa 
Nigam, Shrimati Savitti 
Ninn;an Lal, Shri 
Oza, Shri 
Paliwal, Shri 
Pande, Shri K. N. 
Pandey, Shri R. S. 
Pandey, Shri Viahwa Nath 
Panna Lal, Shri 
Pant, Shrj K. C. 
Paramasivan. Shri 
Paruher. Shri 
Patel. Shri Man Sinh P. 
Patel, Shri P. R. 
Pa tel, Shri RajHhwar 
Patil, Shri D. S. 
Patil, Sbri S. B. 
PatH. Shri S. K. 
Patil, Shri T. A. 
PatH, Shri V. T. 
Pattabhi Raman, Shri C. R. 
Pillai. Shri Nataraja 
Pratap Singh, Shri 
bghuramaiah, Sbri 
Rai, Shrimatj Sahodra ba i 
Raidea Singh, Shri 
Raju, Dr. D. S. 
Raju. Sbri D. B. 
Ram Sewat, Shri 
Ram Subhag Singh. Dr. 
Ram Swarup, Sbri 
Ramalrilhnan. Shri f. R. 
Rlmpure, Shri M. 
Rane. Shri 
Rao, Shri jaganathl 
Rao, Shrj Krishnamoortby 
lbo, Shri Muthyal 
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~o. Sbrl Ra-.patbi 
Rao. Shri a.me.h ..... 
Rao. Shri Thiramala 
Raut, Shri Bhol. 
R.ddr. Smi K. C. 
Reddy, Shrimati V •• boda 
Roy. SbrJ Bi,hwuatb 
Sahu, Shri Rameabwar 
S.ipl. Shri A. S. 
·Slnji Rupji. Shri 
Saraf. Shri Sham Lei 

. ·Satyab_ D •• i. Shrlmati 
Shabo Sbri Manabeadra 
Shab. Shrlmati Ja78;ben 
Shanbraiya. Shri 

. Sharma. Shrj A. P. 
Sbt.rDUl, Sbri K. C. 
Shashi Ranjan, 8hri 
Shlnri. Shri La! Bahadm 
shaatri. Shri Raman.ad 
Sbeo N .... ia. Sbri 

Alvare •• Shri 
Bade, Shri 
lIadruddujl, Sui 
Balant KUDwari. ShrilDet; 
Bhattacharya, ShrJ Diaeft 
BhawUli. Sbrl Lakhmu 
~heel, Shri P. H. 
Birm Dutta.Shr 
Bu.< Sbllb. Shri 
Chltterj •• Sui H. P. 
Dond.tor. Shri N. 
Da ... tha Deb. Shri 
0.0. Shri P. K. 
Dharmalinp., Shrj 
DWivcd" Shri SVeDdranath 
<lobr ... Pra .. d. Smi 
Gull.D, Sbri 
Gupta, Shri ICanahi Ram 
Gupra. Smi Prl1a 
Kachb".iJa. Sbrl Hubm Chand 
IlCakur. Shri Gauri SbaDbr 
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Shlnd •• SlIrl 
Sh,.mkumari Devi, Shrimlti 
SlddaMnj.ppo. Sml 
Sidbeah ... r Praud. Sbri 
Singh. Shri It. K. 
Sin.h, Sml R. P. 
Singb •• Shrl G. K. 
Sinha. Shri Sat,. N.,.,.a 
Sinha. Smimad Tort .. b ... ri 
Sinha'aa Sin.h. 8hri 
Siupp ... gh .... n. 8hri 
SOIl .... ne. 8mi 
50r. SIIrl H. C. 
SubbanmaD, Shri 
SUbramliDiam. Sbri C . 
Sumo. Poraad. Shri 
Surendra Pol Singb. Smi 
liurra Pro .. d. Sm I 
S ... m Sinsh. Shri 
Tahir. Sri Mohammed 
Thlmma.b. Sbr 

NOES 
lealDltb, Shri Hart Viabnu 
Kmdappan. Sbri S. 
ltapur Sinsh. Sml 
ltar. Shri Prabha. 
)Cohor. Shri leo,.. Shri 
Kridmapll Sinab. Sh,i 
Kumaran. Sml M. It. 
LaDDi nail. SlIri 
Mabonanda. Smi 
MobatD. SIIri Bhalohui 
Mahlda. Smi Nar ..... Slash 
M.nobl.ru.. Shri 
Ma_I. Shri M. R. 
Mllte. Shri 
Mebto. Shri lul1nn. 
Mukherjee. Shri H. N. 
Mlll'lllu. Shri Sarkar 
Nambiar. Shti 
l'II_r<k, Sb., Kiab ... 

ThineeKth Iltld 
'ounemth Reporw 

of U.P.S.C. 
TI"'rr. Shri D. N. 
TI_rr. S!>ri K. N. 
Th"rr. Sbri R. S. 
Tala RRDI, Sbri 
T7II11. Shri 
Upadb,..ra. Smi S_ Dutt 
V.flby., Shri M. B. 
Val.i. Shri 
Varma. Shri M. L. 
Varma, Shri Ra vindn 
Veerabuap .... Shri 
Venbla.ubhalah. Shri P . 
Vi;',. Raje. Shrimati 
Vlrbhadra Sinlh. Shri 
VP'. Smi Radbel.1 
Wadiwa. Shri 
Waanik, 8hri BalhilhDa 
Yadeb, Shri N. P. 
Y.dav. 8hri Rim Harth 
Y.d .... Smi B. P. 
YUlur. Shri MohamJDlld 

RaIDlt.drm. Sui 
Ramahwanaarad. Sbri 
Rm ... Shri 
Reddr. Shri N .... imha 
Rnr. Dr. Sandiab 

• Snhl7an.Sbri 
Shaltrl. Shri Prob.b Vir 
S_. Shri M. P. 
SiddbUlti. Smi 1.p" Sin .. 
Sblah. Smi Y. D. 
SIa ..... Smi Y. N. 
81 ........ 1811. Sbri 
SolaDkl. Shri 
S-IDYI Shri M. V. 
Swamy. Sbri Sivamurthi 
Trivedi, Sbrl U. M. 
UtiJa. SMI 
V muiah. Shri Kolla 
Viahrlm PraAd. Sbri 
y •• bpal Sinah. Shri 

Mr. Speaker: The result of the divi-
sion is as follows: 

13.11 hrs. 

MOTION RE. THIRTEENTH .AlfD 
OF 

Ayes: 209; Noes: 62·. 

The motion Will adopted. 

FOURTEENTH REPORTS 
U.P.S.C. 

TIle M.IIUIIter of State iD thl: ...... 
~ of Home Affairs (IiIhri RaW): I 
beg to move: 

''That this House takes no~ Of 
the Thirteenth Report of the 

·Noes; The name of one Member could DOt be recorded. 
1992 (Ai) LS~. 


